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have acquired lands through this pro-
cedure;

(b) whether it is a fact that the
Supreme Court of India has issued a
judgement on 15th Decewmber, 1961
quashing the notification issued by the
Collector of U.P. under Section 6 of
the Land Acquisition Act and since
then all further acquisition proceed-
ings of this nature are held up; and

(c) what steps are being taken by
Government to enable the Public
Limited Companies to acquire lands
for putting up factories,Industries
through acquisition of land or other-
wise?

The Deputy Minister in the Ministry
of Food (Shri A. M. Thomas): (a)
Yes.

(b) and (c). The Supreme Court has
in its Judgment dated 15th December
1961 quashed the notification under
Section 6 of the Land Acquisition Act.
The issues arising out of the judge-
ment are under consideration.

Shri Shiv Charan Gupta: May I
know whether the State Governments
and Union Territories have prepared
a list of cases where compliance of
sections 40 and 41 of the Land Acquisi-
tion Act has not been done in the light
of the judgment of the Supreme Court,
if so, whether Government propose to
take any action to get those agree-
ments entered into?

Shri A. M. Thomas: We have not
got at present with us the number of
cases, but the State Governmentg have
expressed the fear that the decision
will render planned development of
industries extremely difficult. They
have recommended that necessary
legislation may be passed by the Cen-
tre. We have consulted the Ministry
of Law and also the Attorney-General.
We have received their «pinion and
Wwe think that the legislation has to
be amendeq and  that the necessary
provisions have to be :nade enabling
the governments to acquire land for
purposes of compenies also.
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Shri A. M. Thomas: In this case the
Government of Uttar Pradesh acquir-
ed land for a company for the con-
struction of a textile machinery parts
factory by invoking the provision con-
tained in part (7) of the present Act.
It was in that case that the Supreme
Court held that the Government had
no powers to acquire land for purposes
of this company.

Shri U. M. Trivedi: May I know if
Government proposes to have a uni-
form law of land acquisition through
out India and consolidate ull the laws
as amended up-to-date by the various
States?

Mr. Speaker:
question.

That is a different

Shri A. M. Thomas: The present
Land Acquisition Act of 1894 which
has been the subject matter of the
decision of the Supreme Court is ap-
plicable throughout the country.

Blaze on “Indian Shipper”

+
( Shri Gauri Shanker:
*1412. ) Shri Shree Narayan Das:
“7 Shri Bishanchander Seth:
| Dr. L. M. Singhvi:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that the
“Indian Shipper” caught fire while on
her way from Calcutta to Liverpeol:

(b) if so, the circumstances in which
this happened; and

(c) the estimated loss of cargo?

The Minister of Shipping in the Min-
istry of Transport and Comnmunications
(Shri Raj Bahadur): (a) Yes, Sir.
Fire broke out in No. 4 Hatch of tl»
Indian Cargo liner “Indian Shipper”
on the 6th May, 1962, while nearing
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Suez, on her voyage from Calcutta to
Liverpool.

(b) and (c). No information is at
present available regarding the cause
of the fire as also the extent of damage
to cargo. There was no losg of life.
The ship was declared seaworthy and
proceeded on her further voyage west-
ward to Lijverpool and then to Avonm-
mouth.
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Dr. L. M. Singhvi: What enquiry is

being made into the fire incident and
what ig the extent of the damage?

Shri Raj Bahadur: The prelimipary
enquiry will be made into this acci-
dent after the ship returns to Bombay.
It is expected there in about July.

Dr. L. M. Singhvi; What is the ex-
tent of damage as known now?

Mr. Speaker: Shri Raghunath Singh.
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Shri Heda: To what extent was the
ship and the cargo insured and s
there any loss that the Company has
to sustain?

Shri Raj Bahadur: That may be a
subject-matter of an enquiry. As I
said as soon as the ship returns in
July a preliminary enquiry will be Leld
and then the extent of loss or struc-
tural damage to the ship and all these
questions will be enquired :nto.

Water Supply Schemes

*1413. Shri Harish Chandra Mathur:
Will the Minister of Health be pleased
to state:

(a) the amount that bas been spent
on (a) urban water suprly and (b)
rural water supply during eack of the
last five years;

(b) whether Government take no
respopsibility and  liability for run-
ning rural water supply schemes but
subsidise running of urban water syp-
ply schemes; and

(c) if so, how Government explain
discriminatory treatment against rural
population?





